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,IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

*kkkkk

0.A.No.332/96. 5 Dt. of Decision : 25-12-97.

S.M.8elvraj : . Apélicant..
Vs

1. The Union of India, rep. by
Its Secretary to Government,
Dept. of Environment, Science &
Technelogy Department, C.G.P.,
Complex, Lodhi Road, New Delhi.

2. The UNion PUblic Service Commission,
Rep. by its Secretary,
Dholapur House, New Delhi.
!

3. The Selection Commitﬂee,
Constituted under Regulation 3 of
the Indian Forest Service (Appointed
by promction), Regulation 1966 rep.
by its Chairman-cum-Secretary,
Govt. of A.P., Secretariat, Hyderabad.

4, The State of A.P., rep. by its
Piincipal Secretary to Government,
Energy, Forest, Environment,
Science & Technology Department,
Secretariat Buildings, Hyderabad.

5. The Principal Chief Conservator of Forests,
Govt. of A.P., Saifabad, Hyderabad. .. Respondents.

Counsel for the applicant : Mr.M.P.Chandra Mouli
Counsel for the respondents : Mr.V.Bhimanna, A4ddl.CGSC.
Mr.P.Naveen Rao for State of A.P.

CORAM: -

THE HON'BLE SHR1 R.RANGAFAJAN : MEMBER (ADMN.)

. \
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
l -
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ORDER

Heard Mr.M.P.Chandra Mouli, learned counsel for the
applicant, Mr.V.Bhimanna, learned counsel for the Central

Gcvernment and Mr.Phaneraj for Mr.P.Naveen Rao, learned counsel

for the State of A.P. . ' s
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2. The applicant in this OA is recruited as Assistant
ta
Ccnservator of Forests %f_the State service.
3. This OA is 'filed praying for 'a direction to the

respondents to consider the name of the applicant by holding a

|
5 4 o . . . .
review selection committee for 'inclusion of his name in the

select list of 1987 andionwards for appointment to IFS under the

I=S (Appointment by proﬁotion), Regulation, 1966 and consequently

direct the respondents ko appoint him to IFS in the event of he
being placed in the sehect list of any vear from the dates on
which his juniors in the select list were appointed to the IFS
with all cbnsequentialg benefits such as promotion, seniority,
salary etc. |

4, ' The OA was taken up for hearing in view of the letter
of the learned counsel for the applicant dated 22-12-97. The
learned counsel for the State of A.P. submitted that this OA is
covered by the ordersg in OA.136/96 dated 4-2-96 and similar

orders were passed in orher OAs subsequently. He also submitted
that their cases are also under review for the inclusion in the
I.F.S. cadre. 1In view bf the above he submitted that the OA may
be allowed as was done in the earlier case.

5. In view of ithe above, the following direction is
given:- : .

‘ | )

?E? applicantishould»be considered for appointment by
promotion Atc;~ the cadré of IFS from the year in which his
immediate junior as pef the seniority list dated 7-12-95 was
considered. 1If he is selected he should be deemed to have been
promoted to that cadre‘from the date his immediate junior in that
list was appeointed and he is entitied for fixation of pay on par
with his junior and c@nsequential benefits such as arrears of
pay, seniority etc. If he is not found fit for promotion to the

cadre of IFS in the first instance his name should be considered

in the subseguent selection also till he is selected for
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promotion by appointmen? to the cadre of IFS and on that basis he
: !
i=s éntitled for all con?equential benefits.

6. As the review is now taking place we do not think any

necessity to give any time limit at this stage.

7.  The OA is ordéred accordingly. No costs.

\ M

(R. RANGARAJAN)

(82-IKT PARAMESHWAR)

2 MEMBER{JUDL.} - MEMBER (ADMN. )
Q.12 ‘
Dated : The 29th Dec. 1997. > ]

(Dictated in the Open Court)
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Ordered/Rejected.

Looct
CHE&ED BY
APYROVED-BY_

COMEAKED BY

IN YHE CENTHAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYDERABAD

aE L J UST;LE\
- VICE-CHATRMAN

AND L C
- RAR am 5 it
ThE HON'BLE MK, Mekag sM(a)

. Praef E
TThe Hon!ble R 55T WQWL\MW_’ :
DATED: ;a . /?_-j199—?‘

T

ORDER/JUDGMENT 2

) .Iq;Aa/I(oil;/Cch'NO'

v ]"-n
O.4.No, 332/176
T.5.No.. . OW.R )
Adnjtted and InteYim directions
Issdeqd.’
Allowéd
Disposed of with direction

Dismissed.

Dismissed as withdrawn

Dismissed for Default.

No order as
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